ST AT faaIor,gvdiere =aradls, «dt« |, gudlere
IN THE INCOME TAX APPELLATE TRIBUNAL
DIVISION BENCH, ‘B’, CHANDIGARH

A worg a1, FNRE eFy va Aerelt reAquit ear, SET Few
BEFORE SHRI SANJAY GARG, JUDICIAL MEMBER AND
Ms. ANNAPURNA GUPTA, ACCOUNTANT MEMBER

3 9T &/ ITA No. 1352/CHD/2018
URUTa¥ / Assessment Year: 2007-08

The ITO, gara | M/s Travelmatics Pvt Ltd.,
Ward-1(3), H. No. 152, Sector 9-B
Chandigarh Chandigarh

TURAY oI @1 ./PAN No: AABCT3498D

3rdremafi/Appellant gca2i/Respondent
fAeTRT & 31T A/Assessee by : Shri Tej Mohan Singh, Advocate
TSTET dT 30X B/ Revenue by Shri Manjit Singh, CIT DR
goAaTs I ARI@/Date of Hearing : 31.10.2019
3cHINUT T dRI@/Date of Pronouncement  : 31.10.2019
ameer/Order

Per Sanjay Garg, Judicial Member:

The present appeal has been preferred by the assessee against the
order dated 10.08.2018 of the Commissioner of Income Tax (Appeals)-1,

Chandigarh [hereinafter referred to as ‘CIT(A)’].

2. It is noticed that this appeal filed by the Department is not
maintainable in view of the recent Circular No. 17/2019 dt. 08/08/2019
issued by CBDT, wherein, the monetary limit for filing the appeals by

the Department before the ITAT has been increased to Rs. 50,00,000/-
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from Rs. 20,00,000/- as specified in the earlier circular No. 3/2018

dated 11.07.2019.

It has been further clarified by the CBDT vide F.No.
279/Misc./IT] dated 20.08.2019 that the revised monetary limit
mentioned in Circular No. 17 of 2019 is applicable to all the pending
SLPs/ appeals/ cross-objections / references and that all such pending
appeals within the revised limit shall be withdrawn by the Department

on or before 31.10.2019.

4. In view of the aforesaid discussion, the present appeal filed
by the Department is dismissed due to low tax effect. It is,
however, clarified that the dismissal of the above appeal shall not be
taken to be affirmation of the order of the CIT(A) on merits. The legal
issue raised by the Revenue is being left open to be adjudicated in an

appropriate case.

In the result, the appeal of the Revenue stands dismissed.

Order dictated and pronounced in the Open Court immediately on

completion of hearing.

sd/- Sd/-
(3(#=TYUIT IS/ ANNAPURNA GUPTA) (W1 13t / SANJAY GARG)
@ §GFI/ Accountant Member 1A% FETA/ Judicial Member

Dated : 31.10.2019
WRF.



ITA No. 1352/Chd/2018-
M/s Travelmatics Pvt. Ltd, Chandigarh

31eer Fr gfaferi RN/ Copy of the order forwarded to :

1
2
3.
4
5

37qremfi/ The Appellant

gcg &t/ The Respondent

AT AT/ CIT

3T 3G (3TdTel)/ The CIT(A)

TRt gfafafer, 3maert 3rdielr 3T, 9usere/ DR, ITAT,
CHANDIGARH
IS WIS/ Guard File

MEATTAR/ By order,
HETIh UoilehR/ Assistant Registrar



